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Heard learned advocates Mr.R.J.Oza and Mr.J.D.Ajmera 

tar the applicant and the respondents. :ir.Oza states that 

as the applicant is holding the post for a considerable 

period, he deserves benefit3 under IncLustrial Disputes Act 

and his reversion cannot be ordered until necessary notice 

is given. We find atter hearinj the learned avocate 

tar the respondent M.Ajmea that the promotion has been 

made in errns of adhoc nature and reversioti has been 

rou.::ht aDout by the availa.iiity of persons who have 

superior claims to the posts to which they are earlier 

to b6 promoted. Accordingly there is no merit in the 

application for admission and is surriarily rejected. 
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